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Hon "ixle

Th. HL.C. Kapoor,

214, Gobind Apairtments,

Yasundhara tnclave,

Dex L hi . PR Spe b lcaint

(thirough A V.5, Jain, fAdvocate
e sus

1. Uinidon of lndia thiough
1Lt Zecretary,
M0 Finance, (Deptt.of Revenusd,
Marth Block, Mesw Daelhi.

2.  The Chairman .,
centiral Soairad of Excise & Cusbtoms.
Noirtin Block, Maew Delhl.

Central Exclse Commissionerate.,

L. The Commissioner of Central Deoise,
CLR. Sualding, Mew Dollba,

A, The Commlssioner of Customs(Generalld,
Mew Customs House,
Maw Deihl. . Raspondan ts
Cthirough Sh., L. Singh., Advocate )
. W
DR D E R(ORAL)

Mon "lle Sh. Shanker Raju, Membar(J)

Applicant  impugns Memorandum issued  ander
Ruls 14 of the  COZ(CCAYT Puylas, 1965 (hereainafte:
raferved Lo as Rules) initiating i TRl IRTETR T O Y
proceadings against  him,.  Quashing of the above haz
Daen soughis with all consaqgquential benpstits.

= Whils working an Supaerintaendent

Suastoms GG anliral TR ) S For o laiion of

CCO{Conauct) Rulaes, 199 applicant has besin oirdered Lo



-

be proceedad  agalnst for a major painaltv  on ths
allagations partaining o the yveair 1796 under Ruls L4

of the CCE(CCA) Rules, 19465.

5. s the angquiry was  pirotiraciasd and
inordinately delaved, applicant appiroached the Coui i
in DA-6A2/2002 assailing the disciplinary procesdings.

9. By an  ordeir dated T.5.200F8 at  the
admission  stade without {ssuing ot o Lo (S {E
opposite  party  though rejecting the request of  Lhs
applicant for interference on merits at inter locutary
stage directions  have been issued to conduct Lhe
proceedings as far as possible on day today  basis
and to conclude the same within a period of six montis

Yrom the date of receipt of a copy of bhis ordair,

5. MA-2147 /2002 filed by the respondents
seeking oxtension of time to conclude the proceeding:
on  the ground that the enguiry of ficer has  compelatod
Lhe 2nguiry  and  is Lo aubmat his orspoct to bLhe
Disciplinary aAuthority., further timse of six woeks was

accorded bto the respondencs bo o acomp by owibh Lihe

directions.

i Mt~ L6e349 and Ma-1485 of 2003 Filasd  Tor
fuirther extensioin  of time weire rejected by an  oide;

dated 4.92,.2003%,



Caearnsad  ocounss i of i e aiop ! loaint

[

S LY haz  been lnordinats sy

%

]

contaends that i

slaved  ageinst bhe instroctions s atbributaebhls Lo
tha  respondents  which  haz prejudiced his  right  of

pronotion.

3. Dn Lhe othsr hand respondents’ cournssl
contends  that on submission of the enqguicy irapoirl Ghe
Disciplinary aubthority under Rule 1501 of  O0S{C06)
Rulez remanded back foir Turthar asoquiry in June 2007
and  thare t2 no wnkentional delay on wvart  of b
raspondents. The delay has taken as  new  Inqguiicy
Dt ficer & Prassnting OFfficer Wi appoin bead BT

1.11.2000 and consultation has been magde fFrom CVC

2. on o careful considzration of rival
contentions of the parties, we Find that the Tribunal
sarlisr  issued Jdirections not on meriis ok Lo
conclude the procesdings within a period of oix wonbhms
which has extended Lill Januoy ., 2003, gnother Ma Tor
extansion was. turned gown.  Theis s no soecifie

directions  sibther o Che order passed In DA o MY as

to  abatement  of  thae procsedingsz on axpley  of  the
aforesald poiriod,. Though bhe socgeisry was complated on
2350122000, tie Oisciplinary  authority has  passaed

corcs unckzr ule LSTLY wabhin his uwrisdiction Lo

remanas thes cass Toir FTurithar enguiiy,

K Tiv i coofid Lobayrad viaw oonciuston of

Lhe  disciplinary proceedings would be with a  final



YA

Oy passad by the discliplinairy authority whicn 1<

wiredesr Ruls L5 of bhe 03 (2CAY Rules, (g, &0 order

passed  undar Rule 1501) does not give finalily o ths
disciplinary  piocasdings which {5 bto Do held 1o Lha
form of & further snguiry and on submission  of  the

report a final orde 1s bo bo passed.,

11. I absencs of a positive direction as
Lo abatemant  of Lhe disciplinary  procesdings af e
Jaruary 200%F  having ragaird to ths DOPET QUM cated
1L 49298 providing  timse 1imait of Lhres  months Lo

pass  ain order i not a mandats and would not have an

et fech of abatement of Lhe procesdings.

1z Hoving regard to the above, as almost
vaears Trom the dats of mizconduct have slapsed, we
dispose of  this 04 with the  direction  to (WA
raesponcants to concluds Lhe disciplinairy  proceedings
by passing a Final order Ruls 1% i within o peraiod
af Chrsss: monthe Trom the dats of roceipt of @ oopy of
Chin  order. Thiz  shall, howevee,  subjoot o ths
utmost cooparabion exbtended by the applicant.  Fallure
tiv pans a final order within the aforesaid Cimse Towit

wottld abate the Jdizsciplinary piocesdings. Mo ocosbs,
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